1723

+({DEevELOPMENT OF Ras-Lira or Bray

Written Answers

175 Snr1 RAM SAHAI Wil the
Min ter of INFORMATION aAND BROAD-
CASTING be pleased to state

{a) whether the work of the smalil
unit set up at the Delh: Station of the
All India Radio for the development
of the famous Ras-Lila of Braj has
worked according to expectation, and

tb) 1f so, what has been the out-
com¢ of 1ts working?]
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t{Trr MINISTER or INFORMA-
“TION snp BROADCASTING (Dr B
Gorara Rebpr) (a) and (b) No unit
has been set up but, 1n pursuance of
the general policy of All India Radio
4o project and presexve the tradition-
al forms of folk drama of different
region< of the country, some  pro-
grammes on Raag Leela of Braj have
been prepared and broadcast by the
Delh; Station Recently, arrangements
nave been made for a systematic re-
cording of all the impoitant  Raas
Leelas 1n the course of next 12 months
by the Delh1 Station]
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t+[HouseEs FOR SLUM DWELLERs IN
DEeLHI

176 Surt A B VAJPAYEE Wil
the Minister of Works Housinc anD
SuppLy be pleased to state

(a) whether the houses for slum
dweller, in Delh; will be constructed
by the Central Government or a loan
will be given to the Delhi Municipal
Corporation for this purpose, and

(b) how many house;, will be re-
quired for all the slum dwellers 1in
Delhi and by when these houses are
likely to be constructed?]
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‘7' [ ] Enghsh translation



1725 Papers laid [ RAJYA SABHA] on the Table 1726
qf @R (ST FY (i) THE WooLLEN TextiLes (Propuc-
N ( > ) il tS ¥ TION AND DistrRIBUTION CONTROL)
ferr Y o 1 OF FTAFA SAMATE (AMENDMENT) ORrDER, 1962
1iTie MINISTER ~or WORKS, (ii) Tue CorrFeE (AMENDMENT)Y
HOUSING anp SUPPLY (Sar1 MEHR Ruiss, 1962,

CuanNp KnHanNA): (a) The implemen-
tation of the Slum Clearance Scheme
in the Union Territory of Delhi,
which involves the construction of
houses under that Scheme, hag been
entrusted to the Municipal Corporation
of Delhi. The Central Government
provide finances to the Municipal
Corporation for the implementation of
the Scheme in the form of 62} per
cent. subsidy and 37} per cent. loan.

(b) Slum clearance in Delhi is a
big problem and it is not possible to
lay down a time-limit for clearance
of al] the slums. The Municipal Cor-
poration of Delhi have, however, pre-
pared a programme of work for 3
years to carry out certain important
slum clearance projects on a priority
basis.]

12 Noon

PAPERS LAID ON THE TABLE

APPROPRIATION AccouNnts (1960-61) or
THE DEFENCE SERVICES AND RELATED

PAPERS
Tae MINISTER orF FINANCE
(Sar1t Moraryt R. Desar): Sir, I beg

to lay on the Table, under clause (1)
of article 151 of the Constitution, a
copy each of the following papers: -

(i) Appropriation  Accounts of
the Defence Services for the
year 1960-61 and Commercial
Appendix thereto. [Placed
in Library. See No. LT-68/62.]

(ii) Audit Report, Defence Ser-
vices, 1962, [Placed in Lib-
rary. See No. LT-67/62.]

+ [ ] English translation,

Tue MINISTER or INDUSTRY 1N
THE MINISTRY or COMMERCE aND
INDUSTRY (Surr N, KanunGo): Sir,
on behalf of Shri Manubhai Shah, I
beg to lay on the Table a copy each
of the following Notifications of the
Ministry of Commerce and Industry:

(i) Notification S.0. No. 1052,
dated the 27th March, 1962,
publishing the Woollen Tex-
tiles (Production and Distri-
bution Control) (Amendment)
Order, 1962, under sub-sec-
tion (6) of section 3 of the
Essential Commodities  Act,
1955. [Placed in Library.
See No. LT-60/62.]

(ii) Notification G.S.R. No. 498,
dated the 19th April, 1962,
publishing the Coffe (Amend-
ment) Rules, 1962, under sub-
section (3) of section 48 of
the Coffee Act, 1842, [Plac-
ed in Library, See No. LT-
62/62.]

ANNUAL REPORT AND AccOUNTs (1960-
61) or THE HINDUSTAN  INSECTICIDES
11D, NEwW DELHI AND RELATED PAPERS

SHRI N. KANUNGO: 1 also beg to
lay on the Table, under sub-section
(1) of section 619-A of the Companies
Act, 1956, a copy each of the follow-
ing papers:—

(i) Seventh Annual Report and
Accounts of the Hindustan
Insecticides Limited, New
Delhi, for the year 1960-61,
together with the Auditors’
Report on the accounts.

(iiy Review by Government on
the working of the Company.

[Placed in Library. See No. LT-
63/62 for (i) and (ii).]
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